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Record of Proceedings

charges on a fuel-wise basis, i.e., separately for APM gas, RLNG and liquid fuel. She
further stated that the said note will be placed on record.

2. The learned counsel for the Respondent, PPCL, requested time to file written

submissions in the matter.
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3. Accordingly, the Commission permitted the Petitioner to file its written
submissions on or before 10.2.2026, after serving a copy on the Respondents. The
Respondents are granted time to file their written submissions on or before 26.2.2026.

4. The Respondent no 1 (PPCL) is further directed to furnish, on an affidavit, within three
weeks, the technical justification for adopting composite billing up to the Minimum Technical
Limit (MTL), including:

a) the OEM-recommended MTL parameters for the Bawana CCGT modules;

b) the manner in which such MTL has been considered for billing purposes;

¢) the operational/technical constraints necessitating composite billing up to MTL,;

5. The matter is part-heard and shall be listed for hearing the Respondents in
14.4.2026.
By order of the Commission
Sd/-
(T. D. Pant)

Joint Chief (Law)
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